HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMN\

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* % % 3

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3\1% “\dv4 | /RGILP Dated: 2 . .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Arundhati
D/o Shri Rakesh Thappa
R/o Ward No. 8, Tehsil and District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iésuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1079-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expi unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ),0‘1)-1

e 4!
(Registrar dministratz::?r
No: SQ1S\-S% /RG/LP Dated 3\ \2.2024

Copy forwarded to the: -

1 [ Principal District and Sessions Judge, Samba.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Samba. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : _
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Arundhati , Advocate

...... for information and necessary action. i
o =

5

2
.= ) :
(Registrar Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* % % ’

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 34wy /RGLP Dated: 3| .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Afshan Bhatt
D/o Shri Nadeem Khalid Bhatt
R/o 262-F Mohalla Ustad Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1080-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o
By Order /M‘H
5 AY

e
(Registrar Administration)

No: $81<8-&Y /RG/LP Dated 3\ .\2.2024 W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

oL Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

also keeping record of the same.
L
%
\\/w i

the official website. _ : ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
7. Ms. Afshan Bhatt, Advocate
for information and necessary action.
h : - - -
(Registrar Administration)
7 W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S\ 4 doay | /RGILP Dated: 31.12-.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Arnav Sharma
S/o Shri Raman Sharma
R/o H.No. 130, Sector-C, Sainik Colony Tehsil Bahu District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1081-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/W
3 -\

(ﬁ;gistrar Administration)

B g0
No: SQ76S-\ /RG/LP Dated 31 .12.2024 2 W

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

ehel it ool

(22

In-charge Library, High Court Wing Jammu/Srinagar for information and
for information and necessary action.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
\J‘/k
m

the official website.
7. Mr. Arnav Sharma, Advocate
IS T 3
(Registrar Administration)

L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3R 9 3o IRGI/LP Dated: 31.12..12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Altaf Ahmed
S/o Shri Mohammad Latief
R/o Dharana Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1082-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order Mﬁ
\/ )—' '\.\’

(‘I%é;istrar Administration)

No: S8 M>-\Q /RG/LP Dated 3| .12.2024 Z ,8»5‘}

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ] _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
p B "’)'

T Mr. Altaf Ahmed, Advocate
2 - - -
(Registrar Administration)

...... for information and necessary action.
W /gm&




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: »\19 “\ 4834  /RGILP Dated: 3\.12-.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Ankita Sharma
D/o Shri Sham Lal Sharma
R/o Patli Morh Tehsil Bari Brahmana District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1083-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/lenrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order & M\’Q’
it = =
(Registrar Administration)

-
No: SAQM19-4§ /RG/LP Dated 31 .1252024 @ }"6}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2 Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Samba. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ; < .
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Ankita Sharma, Advocate :
for information and necessary action.

9

ofj ;
o
s
(Registrar Administration)

T




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

- 4\
No: 3\Qb ) say /RGILP Dated: 3(.(2.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Ayush Sharma
S/o Shri Ashwani Kumar
R/o Village Mundh Tehsil Mera Mandrian (Akhnoor) District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1084-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

e
By Order \/ = A VY
o

(ﬁ;gistrar Administration)

No: SQ1\Qa.a<¢ /RG/LP Dated A\ .11.2024 Mv‘/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. : :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ayush Sharma, Advocate

for information and necessary action.

W/J\J\-«"W

n ; - - -
(Registrar Administration)

by




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 2181 3vay = /RGILP Dated: 3l.11..12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Bhavan Jamwal

S/o Shri Raghubir Singh

R/o Village Chanas Tikri Tehsil and District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1085-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

soudght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Ord o
y Order \/Mm},
d

(I{eg istra ministration)

7)) :
b

No: SQ136-8v) /RG/LP Dated 3| .12.2024 W
Copy forwarded to the: -

qs Principal District and Sessions Judge, Udhampur.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur. ]
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Mr. Bhavan Jamwal, Advocate
...... for information and necessary action. .

- \/t;,\yﬁ

(Registrar Administration)

=y




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 53&')_3\, 3024 /RGI/LP Dated: 31.12..12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Chaitley Sharma

D/o Shri Arvind Sharma

R/o H.No. 91, Sector-3, Channi Himmat Tehsil Bahu District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1086-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order Wq},
- 5t
(Registrar Administration)

No: _S8&s3-69 /RG/LP Dated 2| .12.2024 M} ﬁymg”'
Copy forwarded to the: -
1 Principal District and Sessions Judge, Jammu.

2- Secretary, Bar Council of India, New Delhi _ :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu. :

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Chaitley Sharma, Advocate
for information and necessary action.

......

A

T

£ p
(Registrar Administration) _

B oy




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 3@"‘\“ 2834  /RG/LP Dated: 3 .12 _.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Faisal Irshad Sheikh
S/o Shri Irshad Ahmed Sheikh
R/o Gatha, H.No 107 Tehsil Bhaderwah District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1087-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of rovisional licence/enroliment must be

sought before the date of expi unless the absolute/final enroliment as an

Advocate is ordered there before.

AdvoCate 1o Vi s s —— —

7

e .
By Order . /\{;w’}?

(ﬁgéistrar Administration) .

7

No: S88la-1\ /RG/LP Dated 4| 12..2024
Copy forwarded to the: -

1: Principal District and Sessions Judge, Bhaderwah.
74, Secretary, Bar Council of India, New Delhi : -
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Doda. ‘

D: CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. : : :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Faisal Irshad Sheikh, Advocate _
for information and necessary action.

S eelt
P MW -\
(Registrar Administration)

P /Lﬂw'/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 3104 9degy /RGP Dated: 31.(3-.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Harneet Kour
D/o Shri Gurdev Singh

R/o Baba Zarawar Singh Enclave Lane No. 01, Ward No. 73 Upper
Gadigarh, Tehsil R.S Pura District Jaimmu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1088-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order S =
% \/%;\ﬂ]

(Registrar Administration)

No: SQQ!7-43 /RG/LP Dated 3\ .12..2024 EY'O?
Copy forwarded to the: -

5 Principal District and Sessions Judge, Jammu.

2: Secretary, Bar Council of India, New Delhi '

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : ' :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Harneet Kour, Advocate -
for information and necessary action.

)M

(Registrar Administration)

e

------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2\QS ‘_% énlg IRG/LP Dated: 3).11 .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Harbhajan Lal
S/o Shri Surinder Singh
R/o Chopra Shop Chak Morh Colony No. 3 Tehsil and District

Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1089-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
souaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

)

By order \—/M]
" -\

(Registrar Administration

No: SQQYN4-2o /RG/LP Dated3! [>-.2024 z

Copy forwarded to the: -

18 Principal District and Sessions Judge, Udhampur.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur. _

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ : :
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Harbhajan Lal, Advocate
for information and necessary action.

o

b
%1‘4

=
(Registrar Administration)
~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3 0 e
NQ4 d\\t 204 /RGILP Dated: )13 12.2024
It is hereby notified that vide High Court Order Dated 24.12.2024
Mr. Hrithik Jain
S/o Shri Navneet Jain

R/o F-83 Dhakki Sarajan Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1090-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment _must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

7!

By Order v AW
Sy
(ﬁ?egistrar Administration)
No: SQQR)-31 /RGILP Dated 3\ .12-.2024 'ﬁ'J/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi :
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ; :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Hrithik Jain, Advocate

for information and necessary action.

z

A
\/;C‘/\);/ l7

=5y
(Registrar Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2173 {2624 IRGILP

Dated:

12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Ishan Khanna
S/o Shri Vijay Khanna
R/0 White House Building Jain Bazar Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1091-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of

rovisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

e )i

-
%"“*’

(Registrar Administration)

No: ‘SQSYl-Y7 /RGLP Dated >71[nj2024 @/ 2 ﬁ""ﬁ)’

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.

1:
2
3.

4.
)

o

Secretary,

Manager, Government Press, Jammu for publicatio

Bar Council of India, New Delhi

Government Gazette.

President,

CPC e-Courts, High Court of J&K an

the official

In-charge Library, High Court Wing Jammu/Srinagar for i

J&K High Court Bar Association, Jammu.

website.

also keeping record of the same.
Mr. Ishan Khanna, Advocate

for information and necessary action.

n in the next issue of

d Ladakh, Jammu for uploading on

nformation and

\/m

3

(R?gistrar Administration)

(A

73

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: A1} IRGI/LP Dated: 24 .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Joginder Singh
S/o Shri Ram Singh |
R/o H.No. 1546-F, Sector-13, Nanak Nagar, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1092-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/lenrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

/‘

S
By Order & AL A0
. )/\4 AV

-~

(Registrar Administration)
No: Q21942 —20Y4/RG/LP Dated 24.12.2024 f”'ﬁ&
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi :
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : _ _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Joginder Singh , Advocate
for information and necessary action.

(Registrar Administration) :

by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3\@7 “\ 3u34 /RGILP Dated: 3\.1) .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Mohammed Kaif Wani
S/o Shri Manzoor Ahmed Wani
R/o Dar Mohalla, Krawah Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1093-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order /

('R—égistrar Administration)

(), A

No: _S@U38-YY /RG/LP Dated 2\ .12.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

< CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mohammed Kaif Wani, Advocate

for information and necessary action.

2]

o
oy -\ 1
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D\UR &) 369y /RGILP Dated: 212 .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Neeraj Kumar Sharma
S/o Shri Suraj Prakash
R/o H.No. 59, Village Bandrai Tehsil Sunderbani District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1094-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order /
\\_/j)/ AV \}7

(F,(-e’g'istrar Administration)

No: “Q8YS-S| /RG/LP Dated 3! .12-2024 ,&“’S”
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Mr. Neeraj Kumar Sharma, Advocate
for information and necessary action.

......

Er s
. k‘\/‘v"' e
(R(;gistrar dministration)

/9'/‘ /&’U'/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A\ ‘j\ 2044 /RGILP Dated: 1.2 .12.2024
It is hereby notified that vide High Court Order Dated 24.12.2024
Mr. Priyansh Abrol
S/o Shri Lekh Raj Abrol

R/o H.No. 145-F, Lane No. 18, Jawahar Nagar, New Plot Tehsil and
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1095-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order K/;/u/“%/uﬂ/\]

(ﬁeﬂg‘istrar Administration)

No: SQ8S)-S4 /RG/LP Dated 3\ .12.2024 W
Copy forwarded to the: -
1 [ Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Priyansh Abrol, Advocate
for information and necessary action.

r

L
L o ")‘/(Ltj
-

f_) : - - -
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _S\\1 ) 261\ /RGILP Dated: J\.\L .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Ritika Sharma

D/o Shri Raj Kumar

R/o Ward No. 9, Behind DAV School, Akhnoor, Bhagwati Colony Tehsil
Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1096-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

e -

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o
By Order Wal)‘f

(E;gistrar Administration)

: 2
No: SQAS°-LS /RG/LP Dated 3\ .12-.2024
Copy forwarded to the: -
il Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi :
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. :
9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Ritika Sharma, Advocate
for information and necessary action.

»

"
(e )i W
(Registrar Administration)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _D\\\ &} %83y /RGILP Dated: 3\.1>.12.2024
J
It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Syed Shahid Shah

S/o Shri Syed Amin Shah

R/o 7-Industrial Estate Dhar Road Ward No. 21, Tehsil and District
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1097-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

S
By Order \/"Ww

e
(Registrar Administration)

No: SS8(L-1)_/RG/LP Dated 3\ .12.2024 M ~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . :
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Syed Shahid Shah, Advocate
for information and necessary action.

A
: \Wa)}'

(Registrar Administration)
e QL» L

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D\2 =\ 481 RGILP Dated: S\-12.42.2024
It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Sohail Ahmed Khan

S/o Shri Mohd Shabir Khan

R/o H.No. 26, Ward No. 01, Manjakote Tehsil Manjakote District
Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1098-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ou\ *’);wv]
- SV

(Registrar Administration)

a -
No: S@&'\B—fl") /RG/LP Dated >\ .\2:2024 ’B*J
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sohail Ahmed Khan, Advocate

for information and necessary action.

...... /Jﬁ.‘-
% /\ vfw
(Registrar Administration)

v ZB‘*F)/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 243 =\ 204 RGILP Dated: 3.1 .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Serish Igbal
D/o Shri Mohd Igbal Naik
R/o Village Thachi Amkoot Chamalwas Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1099-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souaht before the date of expiry unless the absolute/final enroliment as an

A E
,)/\,\ /\)/’w

f’) -
(Registrar Administration)

No: SQR8y-R4 /RG/LP Dated 3| .12.2024 v %4"6)/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Serish Igbal, Advocate
for information and necessary action.

Advocate is ordered there before.

By Order

pr == 0k

&) A "\-)/
(Registrar Administration) .

s lyg”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 19\ “ )03y /RGILP Dated: \.13_.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Sourav Sharma

S/o Shri Doulat Ram

R/o Ward No. 04, Village Tharakalwal-A (Billawar) P/O Uchapind
Tehsil Ramkot District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1100-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

4 =
By Order \/W -~
; Ly

)" 3 ;
(Registrar Administration)
s 2

No: SQQ871-92 /RG/LP Dated 3\ .13.2024 : }&'“6’
Copy forwarded to the: -
1 Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Sourav Sharma, Advocate
for information and necessary action.

%)}1
U ~\»

~— Vv .
(Registrar Administration) .

2 e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _5\Q< %118\ /RGILP Dated: d\.1\ .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Rehan Mosin
S/o Shri Magsood Ahmed
R/o Ward No. 08, Tehsil Basholi District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1101-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

7

By Order V’
(Registra ministration)

Government Gazette.
4. President, District Bar Association, Kathua. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . :
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Z: Mr. Rehan Mosin, Advocate
for information and necessary action.

o

@¢ o
No: SQ194-00 /RG/LP Dated 3\ .\2:2024 M
‘Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

e
\ otz

('j .
(Registrar Administration)



